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IN THE CENTRAL QDNINISTRRTIUE TRIBUNAL ¢ HYDERABAD BENCQ

AT HYDERABAD

M.A.N0.125/94 in
0.A.No,209/94 Dt, 17=-2-1994.

Between:.

l. B. Thippa Reddy

AND

co

'}] Union of India represented by:

1. Secretary, MHA, .
Dept, af Bersonnel and Admlnlstratlon,QouL QJDMAUQ'
New Delhi, :

2a Secrétary, Ministry of Nines,@°u$-?51&dml'
Sastri Bravan, Neuw Delhi

3. Dy. Dlrectur General, a_,_ Sa»uaevw'ﬁﬁu@tﬂr
Geological Survey of Ind:.a, rba.'v\d‘.ﬁ-eud-a
Hyderabad-500963

.. Respendents

a & & s

Counseiffnr the appligants : Mr., V., Venkateswara Rao

Counsel Por the respondents: Mr, N,R, Devaraj

CORAM
The Hon'ble Justice Mr. V. Neeladri Rao '+ Vice Chairman

The Hon'ble Mr. R. Rangarajan : Member (Admn,)



M.A.No.125/94 in
O.AQNO-Q._CDC\ Of 1994. Datez 17.2-1994.

JUDGMENT

I as per Hon'ble Mr,Justice V.Neéladri Rao, Vice-~Chairman [

Heard s5ri V.Venkateshwara Rao, learned counsel for

the applicants and Sri N.R.Deva Raj, Sr.CGSC for respondents,

2. M.A.N0.125/94 is allowed in the circumstances referred

thereto and register the 0.A,

3. This 0.A. was filed praying for a declaration that
filling of all the posts of U.D.Cs, and Assistant$ in the
Organis@tion of R-3 by the candidates belongiﬁg to sS.C. and
S.Ts. in excess of reservation of 224% on the basis of
40-point Roster is wholly arbitrary, illegal and unconsti-
tutional and to quash the 40-point Roster as violative' of
Articleé 14 and 16 of the Constitution of Indis by holding
that tﬁ; reservation of 224% in favour of S.C, and S.T.
should be applizd with regard to the number of posts in the
cadres at any point of time with all consequential benefits

such as seniority, promotion, arrears of salarv etc.

4, The Full Bench of C.A.T. had given the following
interim direction by order dt. 27.2,1992 in 0.A.No,759/87

on the file of this Bench:-

"7. We accordingly direct that the vacancies available,

from time to time in the Office Superintendent's Branct
will be filled up in accoreance with 40~point Roster
system subject to the condition that the post held by
the members of the Scheduled Caste and Scheduled Tribesm
3o not. exceed 15% and 7% respectively at any given
point of time and if a person belonging to the Schedule
Caste or Scheduled Tribe is promoted on his own merits
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and not in a reserved vacancy, then for the purpose
of this interim order such appointment will be
excluded while édmputing the required percentage.
'Ahy promotion that éould be made in pursuance of
this order will, however, be subject to the result

of main application.”
|

x

S50 long as the above interim order dt. 27.2,1992 stands, it

is just and proper to pass the following order;-

Qz:) So long as the interim order &t., 27.2.1992 in 0.A.
No.759/é? stands, the respondents are restrained from filling
up the vacancies in the posts of U.D.Cs. and Assistants by
way of promotlon in accordance with 40-Point Roster system
if the posts held by the members of Scheduled caste/aaé»
Scheduled Tribes exceed 15% and 7%% respectively, in the
category of U.D.C, or in the cstegory of Assistant as the
case may be at any given point of time and if a person
belonging to S.C./S.T. is promoted on his own merit and
hot in éfreserved vacancy, then for the purpose of this
order such promotion will be excluded while computing

the required percentage, Any promotion that could te made
in pursuance of this order will, however, be subject to the
final orger that may be passed in 0,A.N0.759/87 on the file
of this Bench, \\

5. The 0.A, is disposed of accordingly at the admission

R

stage. No costs,

Ih

( R.,Rangarajan ) ( V.Neeladri Rao }
Member (Admn, ) Vice-Chaiman L
' ' {
Dated 17th Feb., 1994, g
ﬁ%”aﬂ*'nzﬁw

Deputy Registrar(J)C.C.

Grh. Lhn»$4r? Q_“Qw&L_&HHnma ”
The Secretary, (__ Union of Indis, Gu)*(}r o
Dept.of of Personnel and Administration,kmew Delhi.
The secretary, Ministry of Min%y i Bhavan, New D[elhi,.
The Deputy Director GeneralCOQIE”beo 'ical Survey of India, Hyd.
One copy to Mr.v.venkateswara Rao, Advocate, CAT.Hyde.
One copy to Mr.N.Re.DEvraj, Sr.CGSC.CAT.Hyd.
One copy to Library, CAT.Hyd.
One spare COpYe
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THL HON'ZLE ..K.2.B.GORTHI 3:MEMBER(A) g
‘ . AL
THE HOA'BLE MRET.CHANDRASENFNAR REDDY
MEMZER(JULIL) -
2D
TR 'I"ICECI PELL MR ,R?RAL"?LARAJ 808 T-‘IEMBER
{ ADMN) .
Dated: U5-il,u1994.
CREFER/ TUDCHINT :
r M A /Reddee Yo, 1YY [o\&\ -
‘ ' in
N " . O yA-NO .,‘ s w q X - N
T.A.No. ' (V. .F .No. )
Adm #Ated and Interim Directions
issued.
Allowgd. -
- 3 B J’(ﬂ-;f’-t
Disposed of with directions g%PCfL““
.-—-"“'”_-.—"'"-v—* Aop—r
Dismisged. ’ : :
Dismisked a= withdrawn,.
"+ Lismisped for Default. .
Re jec ed/pro red.
* - " No order as to costs. o
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